CENTRAL ADMINISTRATIVE TRIBUMAL PRINCIP AL BENCH
Ry 8,No . 200/ 98
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New Dalhi: this the 5~ day of January, 2000,
HON'BLE MR, Se Re ADIG E, VI CE CHAT A AN (A) o
B.K.mingra ’ _

§/o Lats $hri D, D, Mingra,

R04/143, subhash Naqar,
New Delhi=-27- - seee foplicant,

(By Advo g‘. [ 18 K. Tri Ve%l'sua

Union of India

& other‘s teeevscoce RB@ondBntS;

(8y ndvocatas Mieil Mesra Chhibb ar)

URDER
BY. HUN 'BLE MR.S. R.aomE, VICE (H nlmm(a).

Heard both sidas on Ra No.200/98,

2, In view of the contents of para 6 of the PPO,

a opy of Widi is annexed with the Ra, I an sati sfied
that there is no error spparent on the face of the
recsrd ulthin the meaning of Section 22{3)(F) aT act
read wlth Order 47 Rule 1 PC to warrant review of
the order dated 3.9.98 in Oa No.119/97,

“(

$

consaquent to fixation of pay in the revised scale

In so far as the revision of gpplicant’s pension

is. concernad, respnr_l_dents.' oounsal Mrs, thhibber hasg
stated that the smme is being processed separataly,
and =pplicant as well as othars simil arly pl aced uill

get the arrears of revised pension dortly,

4, fpplicant in his rejoinder has ral sed one or
tw others claims, vhidch he is at liberty to pursus

L
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S =2 -
seperately wlth respondents, if = adviseds

5. N.S‘ubje_ct .i'p ‘what has bean stated in paras 3 2nd

4abova, the Ra is rejected.

/ﬁb/c/x G,
( S.R.ADIGE{ _
VICE CHAI A1aN(A).
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